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THE PREVENTION OF CRUELTY TG
ANIMALS (AMENDMENT) BILL,
1982. (Contd).

SHRI R. RAMAKRISHNAN  (Tamil
Madv): Mr. Deputy Chairman, Sir, I thank
you for the opportunity. I will be very
brief. This is a very important Bill or
rather some amendments have been
brought forward to a very important Act
which was passed in the year 1960, T am
very thankful to the hon. Minister for
being here along with his State Minister.
Sir, India is the land of Ahimsa and a
land of Gandhiji, It is a land where
thousands of years ago, our sage Tiruval-
levar in Tamil Nadu said:

“ARIVINAN AAGUVADRHRV PINDO

PIRATHIN NOI THAIY NO} POL
PORRAKADAYI"

It means: Think of the sufferings of all
beings which are existing in the world
like your own and belp alleviate them.
Why am I saying this? Whe- the Desvoo.
tion of Cruelty to Anim
brought forward in 1960, tne :ptenuon
was to codify all the existing rules and
procedures. The preseat Bill or amend
ment, as the Memorandum  envisages
wants to make certain amendments to th
Act in view of the past 20 years' ex
perience, But I am very sorry to «ay tha
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barring some administrative changes which
you Have proposed in the composition of
the Board, there is nothing much id it
You glso want to givé it a ndme which
will give it an all-India charseter, pamely,
Animal Welfare Board of Tndia. You arc
algo making $6me administrative chahges
in the Board of Dirgctors of this Anirial
Welfare Board—There is nothing of a
very substantial ndiure which has been
included in the amendments. Mo doubt,
whatever amendments have been brought
forward arc very weélcome and laudable.
but they are not of a major nature. Why
am I saying this? The enfcrcement of this
Act has been observed more in the breach
than in the gbservance. The riles have
been breached very often. We have séen
many times in urban India and raral India
that the animals are being subjected to.
untold cruelty and sufferigs. I will give
vou an example. In the original Act or
according to the rules framed under the
original Act, Yor large bulksck or large
buffaio, tkeé maximuri load which can be
taken is: 1f {he two-wheéled vehicle is
fitted with ball bearings, it is 1800 kilo-
grames; if it is fifted with  pneumatic
tyres, 1350 kilogramas and if it is not
fitted with pneumatic tyres, 900 kilograms.
But in actual practice, we know that the
adimals are made to pull or two znimals
are made to pull at least {wice the load
permitted by the rules. Another example
is that of dhobies. According to rules, the
maximum load that can be put on a don-
key is 50 kilograms. Actually we see that
there are two or three heavy loads of
clothes and one boy or man sitfing on
it. These overloaded donkeys are every-
day sights, :

AN HON, MEMBER: What about the
human beings?

SHRI R. RAMAKRISHNAN: What 1
am saying is that the rules framed under
this Act are not being observed. What
is more important is’ this, One of the
amendments to the original Act envisages
that the fine may be Rs. 10/- and it may
extend to Rs. 50/- In the original Act
the maximum fine was Rs. 50/-. There-
fore, there is no change absolutely and
there is no element of deterrent punish-
ment at all in the Act or Bill. The maxi-
mum imprisonment envisaged is omiy 3
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months simple imprissnment. I would
like to kmow an this oceasion from the
Minister whéther he or his departmeat
has got any sidfistics of the persofis prb-
secuted and ponished under this Act for
the last 20 years. Why T am waniing this
information i8, 1 want to tell thé hon.
Minister thdt thé total numiber of per-
sons who have been prosesuted unger
the Act is verv low and if you take the
comparisoh in India, the pumbér of pét-
sons prosecuted in the South and acilon
taken in the South is much mare than io
thé Norih. That is whi I welcome the
amendment given by owvr hom. lady M.
ber, Shrimati Usha Mathotrs. $he  has
given an amendment  saying that the
loeation  df headquarters of the Ahimbi
Walfare Board should b ai M#dras, I

wheleheartedly endorse the  amendment
and T hope the hon. Minister will be
graciotls edough to accept this  amend-

ment, In South the number of SPCA’s s
much more than in the Noith and they
are qulté active. And on this occision Y
wonld like to sugeest to thé Hon. ¥inister
A very important lucuna which T think ke
must  consider and  bring forward an
amendment under  the Act  at an early
stage. The offences punishable under sec-
tion 11(1} of the Act are not cognizable
within the meaning of the Criminal Pro-
cedure Code of 1974, You will sée thit
offences under section 11(1), sub-sections
(1). (m), () and {0} only arée made cogni-
zable offences undet the original Act, Ac-
tually if the Act is to be enforced, powsrs
should be given to the State Governments
to issue nécessdry instructions both to the
SPCAS3 and to the police All thé offenices
listed under section 11(1) should be
made cognizable within the ambit of the
Ctiminal Proeedure Code of 1974. There-
for, I would reguest the hon. Minister to
see that this amendment is brought for-
ward at the e€arliest. Are you  aware,
the” BPCAs {unction undér the contzol
of the Animal Welfare Board and it
is very necessary that though you
have made a véry repregentative
character of the Board, the chiirmidn
of the Bogrd should be a nen-official,
who hag varied experience, like the
retired Chief Justice of High Court or
some suth person, who has not only
moral bitt soelal senseé of dealing with
the things. He should not be a gev-
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ernment official,, who amongst his mul-
Fifarious governmental duties wil] not
}T\ave full time to devote to this cause.

Then the total number of persons
for representation to miinicipal corpo-
rations have been reduced from five
to twe. I do not know the rational
whieh hds weighed with the Govern-
ment to reduee the numbeér. In the
origindl Art Municipal Corporations of
Bombay, Delhi, Madrae and Calcutta
were thereé and one other Municipal
Corporeation had to ba taken from all
OFEf \fhdia. Now you are reducing
it from five te two. I do not know
which are the munieipal corporations
_ you are going to také in this.

THE MINISTER OF AGRICUL-

TURE AND RURAL DEVELOP-
 MBNT AND €IVIL SUPPLIES (RAO
BIRENDRA SINGH): By rotation.

SHRI R. RAMAKRISHNAN: T just
wantetl to know this.

Before I conclude I would only say
that there should ke gsome attemtion
paid to the state of the slaughter
houses. No doubt, we are not in &
position to completely ban this slau-
ghter.. Though I am a vegetarian,
cannog advocate vegetariagism
throughout the country, but the man-
ner in which they kill the animals
leave much to be desired and animals
are put  to lot  of sufferings, T would
very much request the Minister to see
that semething is done about this.

There is one thing mere. Now-a-
days it has ceme in the newspapers
also that there is some practite par-
ticylarly prevailing in the northern
partg of India for getting the soft
skin  of the lambs. Even the pre-
mature she-goats are forced to deliver
the babies and the goft skin is taken
out. In actual practice it means a Iot
of cruelty to these animals. Then
these  Vanamahatsava ahd SPCA
weeks are celebrated all over India.
They are observed just ag a formality
and after that no foilow up is  tHere.
There should be some sense of edii-
'catien among the rural, semi-urban
and urban Masses on behaviour fo
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animals.  There should be a  lot of
publicity given to the néctessity for
being very soft to animals.

Angd 1 only conclude by again quof-
ing from our sage saint Tiruvaliyvar
which the hon. State Minister will
apprieiate:

“Nalla  ansppaduvadin Yaduein
vadu onrum kollamai shuzum neri”

This means, the best motto for a per-
son in life is, do not make any living
being suffer.

With these words I wholeheartediy
support this Bill.

SHRI P. N. SUKUL (Uttar Pra-
desh): Mr. Deputy €Chairman, Sir,
it ig real.y rather unfortunate that in
this fand of Buddha, Mahavir and
Qandhi we are obliged {0 consider the
need for enacting a law to  preveat
cruelty to animals. All our incar-
na‘ions, all our rsliglous Ileaders,
sairts and sases, as Well ag our poets,
painters and seulptors; they hava all
drawn our attention to thig oné faot
that all living beings areé alike

[The Vice-Chairmaii (Shri R. Ramakri-
shan in the Chair ]

Why? Because they all have soul-—th:
Atma. And one soul is like any other soul.
So we are all alike and we must have the
due respect for AN, Not to speak of ani-
mals, which, for the purposes of this Bil,
include brids and  iusects as well, our
scriptures even  prohibit felling of green
trees, because these trees also have souis
and to avoid suffering to plants and trees,
we should not fell cven green trees. In
fact, by our very nature, non-vioiefce
should have been in our blood and  we
should behave in a really humane way
towards these animals who cannot express
their pain and agony like we homo sapicns.
Bui when we firid that mass murders  ia
cold blood are being committed in this
cguntry and ldnocent womeh and chiid "
are being dome to death in the mos?
human way, I woader whether we
really interested in preveuting cruelty
animals. However, since the Prevention
Cruelty to Animals Act is already th
and oh the basis of our experience dvk
the last two decades, certain amendm
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have been proposed therein, I suppor: these
amendments. But while supporting  the
Bill, 1 cannot forget that once in our own
Jand there wag a mighty king whe readily
agreed to part  with his own flesh and
blood just to save the life of an injured
bird. The name of that king was Shivi as
vou must have read in the scriptures. Therc
was another sage too who, likewise, cave
his own flesh and blood to save the life
of an injured bird and daring his adoles-
cence, even the Siddhartha, who later be-
came Gautam Buddha, also saved the life
of an injured swan fvom the cruel cluthes
of a hunter when that swan bad fallen
into his lap. These persons were reaily epi-
toms of kindness not oniy to animals but
to all living beings.

In our Bhagwad Gita, Lord  Krishna
says that there is ubsolutely no difference
between a Brahman, a Pariah and a dog.
So all have to be respected. This was our
motto: We are all alike—ull living beings.
Therefore, Sir, our moral degencration is
colossal and consequently we have to have
an Animal Welfare BRoard. Now whether
we call it the Animal Welflare Board of
India or simply Animmal Welfare Board,
it hardly makes any difference for the ani-
mals who only deserve 1o be spared  of
all the cruelty that is inflicted upon thera.
But, Sir, again, [Ifa® to  understand
how can we prevent this cruelty when
some of us want to do  Xarakuli caps,
knowing it fully well that these caps are
made of. ..

SHRI SYED SHAHABUDDIN (Bihar):
Mink coats also.

SHRI P. N. SUKUL: 1 will mention it,
Sir. Just have some  patience. T do not
know why some of us want to don kara-
kuli caps knowing that it is made of the
skin of an unborn lamb whose mother is
made to abort him and within 24 hours,
in front of that mother, the skin of that
Jamb is pecled off just like the skin of a
banana.-—Similarly, for mink coats too
skins are peeled off. Just for a handful of
silver our tuskers are kiued with poisoned
acsows and when thev fall on the ground,
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ta Animals 28
(Amdt.) Bill, 1982

with axes their tusks ar: severed fyon
ike bodies.
‘v
How painful it rmust all be! All thex
things have to be prevented if this Act
has toc be really successful im our couant
Iy.

What is more, Sir, 1 have seen with my
own eyes that so many of us who keep
animals either to use them as beasts of
burden or for pulling carts and carriages
or even as pets at home, do not teed
them properly, they are kept starved. In
my humble opinion, Kkeeping an animal
starved 18 a more  Deinous crime than
killing and that is why there must le
exemplary punishment for all those who
keep animals but don’t feed them pro-
perfy.  In this Bill you have suggested
a minimum fice of Ks. 10. In my ham-
ble opinion, their minimum fine is inade-
quate and it will not pe able to achicve the
ends of this BEill or the Act.

Sir, we also find that there is a provi-
sion with regard to providing sheds. That
should be there. In each city there are
carts, carriages, tongas and sc¢ on, but
the sheds are npot toere. In the scorching
sun, for hours together, these poor ani-
mals have to wait rfor passengers and for
want of proper sheds they suffer from

‘rain, sun and inclement weather. So, what

T would suggest that there should be
adequate provision of these sheds for ihe
welfare of the animals.

As our honourable friend-—who iz now
sitting on the Chair—has said just 4 litle
while ago, the condition of our slanghter-
houses is very bad, most unhygienic and
very cruelly goats, sheep, cows and buf-
faloes are dome to death there. 1 would
suggest that the slaughterhouses should
be modernised all over the  country as
carly as possible and if at all we have
to kill these apimals to consums  them,
we must alse ensure that the killing is as
painless as possible,

Sir, veterinary facilities are most inade- .
quate in our couniry there are five Iakh’
and odd villages -in the country and there
are only 5,000 and odd veterinacy. hospi-
tals. It means that for one hundred vil-
lages op an average there is only ons
veterinary hospital and this provision i
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reaily very inadequ (inary facili-
ties have to be mu': .« further re-
beiter and

§;arch hes for
tor the common
.2 Indian Veteri-
nary Council B . ~: been refer-
red to a Joint Co ~f  the iwo
Houses and in the firs: iwo meetings of
this Committee our hon. Members have
expressed their grave concern about (ke

more effec.. .
disecases of an.

inadequacy of these veteriomiv  f{acilities
in the couniry and lhey decid-
ed to make an in-o'~ v wi these
matters. I earnestiy + the Comr

mitiee will also come out with suggestions
for improvement in this regard.

Personally, Sir, I would also supgest
that there should bs provisicn for cattle
insurance. If you really want to prevent
cruelty to them, there should be provi-
sion for the insurance of cattle, at least,
milk-giving cattle if not others, tc begia
with.  This insurance wiil be in the best
interests of the animals, the owners as
well as the nation as a whole.

Sir, tie hon. Minister was good enough
to point out that the composition of the
Welfare Board is being made more broad
based through this Bill. I welcome that.

Additioral representativzs of the Hoine
and Education Ministries wili now  be
there on the Board. I is also a welcome

step.

Sir, with these words, I welcome this
Bill and support it.
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“Milk is hardly vegetarian. It is an
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SHRI SANKAR PRASAD MITRA
(West Bengal). Mr. Vice-Chairman,
Sir, the historical and cultural as-
pects of the rmatter have brilliantly
been dealt with by the other speakers,
The main purposes ol the amending
Bill appear to be four. No. 1: The
Animal Welfare Board constituted in
1962 is proposed to be given a national
character and would now be called
the “Animal Welfare Board of India”
which would be a broad-based body.
No. 2, to make provisions for rescue
homes  and sheliers  1or  arimals.

Number 3., to prohibit malpractices for
impioving lactation, And number 4: to
control and  supervise experiments on
adaimals.

The crying need of the hour, Sir, as 1a
the case of the  Blackmarketing Act,
amendments o which were passed yester-
day, is the strict implementation of the
provisions of the Prevenuon of Cruelty
10 Animals  Act, 1960, which would
include these amendments, coupled with
incessant  educative propaganda by a
well-hnit machigery which i3 0 operate
under the supervision ol this  All-Iodia
Bouard.

Whut  the position today? What is
the actual state ot affaies? [he otaer
speakers have given many cxamples. Let
me cite a few instances. If you go to the
hathals of any of lie mevopolitan cities
of India where milch cow and buffaloes
are kept, you would find that they are
injected every day for improving lactatioa
and the milk thut o produced out ot them
s supphied w the customers for consump-
non  Many of their calves are deliberately
iniured in order that they could be sold
i the market as quichly as possible.
Secondly, particulaily in  mstropolitan
ciries, which are thiskly populued, the
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methods of catching street dogs, which
constitute a menace to the public, are sull
primitive and cruel, apart from the ne-
gligence of the authorities comcerned to
act promptly and diligently. Thirdly, Sir,
80 to the slaughter houses. In the city of
Calcutta, there is a voluatary organisation
called “All Lovers of Animals Sociewy”.
! was informed only the other day
by one of the active members of this
organisation that one of the slaughter
houses was supplied with modern instru-
ments for painless killing. But the slaugh-
ter house people are uowilling, are reluc-
tant to use this machine because they are
afraid of being electrocuted.

Then, Sir, there are prejudices of con-
servative sections of various religious
communities regarding the methods of
Lilling the animals or birds for human cos-
sumption. [n a secular society, no law
can be appiied 10 such prejudices. These
prejudices can oaly be removed by edu-
cative propaganda. These methods which
are applied in temples, mosques and vaiicus
other places are not only cruel but they
are barbarous and uiisuited to a civilised
community. Bat the practices are going on
because we have failed to convince our
own people.

Sir, e medical facilities for animals aie
also inadequate even in the urban areos,
not to speak of the villages. Then ag:in
beasts of burden are mercilessly treated
and the agencies to stop these cruelties are
either inadequate or easily purchaseable,

These are the various problems, various
difficulties which the authorities have to
face and the law-implementing authority
has to face them voldly and courageously
if this Act is intended to be sincerely and
seriously applied.*

Tt should however be admitted. Sir, that
in recent times arrangements have been
made, in fact, elaborate arrangements have
been made, in many of the States for wild-
life preservation. T have seen some of these
arrangements in the States of Bihar, Kerala,
Assam, Rajasthan and West Bengal in
their reserve forests ot sanctuaries, and I
hope the problems that these forests and
sanctua-ies are facing—problems of poact-

(Amdt.) Bull, 1982

ing, of indiscriminate hunting expediti»ns
by the rich and the affluent, etc.—would
soon be overcome.

The Government should also pay more
attention to belter maintenance and pre-
servation of zoological gardens and the
environmental problems of these gardens.
You will be surprised to know, Sir, that
in one of the zoological gardens in our
country, of which we were all proud,
something very strange has recently happen-
®4. A portion of the land of that zoologi-
cal garden has been leaused out and a five-
star hotel complex is coming up there. How
a five-star hotel complex in the metro-
politan city of Calcurta would improve the
atmespheire of the soological graden my
small iatellect fails to understand, (Time-
bell rings).

Sit there are all matters to which I draw
the altention of the hon. Minister aud I
hope, since this is a Concurrent subject—a
subject in the Concurrent List of our Con-
stitution— you would take some active
steps in this behalf.

With these few words, Sir, I support the
Amendment Bill.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The time given for
this Bill by the Business Advisory Com-
mittee is over. So, since there are four or
five speakers more, 1 would request them
to be a little brief so that we can conclu-
de the Bill today. Shri 8. K. Sahu.

SHRI SANTOSH UMAR SAHU
(Orissa). Mr. Vice-Chairman, Sir, I stand
to support this Bill, The aims and objects
of this  Biil as presented in this House are
very clear but while we go through and
discuss the Bill, [ would like to say some
thing.

We have already 3iscussed ifi this Honse
the cultural and traditional background of
kindness to animals in this country which
has been there for thousands of years. But,
more than that. it has alio been stressed
that for reasons of economy, still 70 per
cent of our population dspends on agri-
culture. But since mechanisation has not
come in a big way into the agricuitural
sector, cur people depend on the bullock.
Not only that. Bullock carts carry more
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Liometre tonnes of goods than the Indian
Railways in which we have invested thou-
sands and thousands of crores in this
country today. So, for the country’s deve-
lopmeni, it is necessary that there must be
something for the dzvelopment, care and
maintenance of the animals. This is ne-

cessary if we want that our economy should
develop.

395

While having a technological approach
to the problem, we have to say another
thing aiso. The world is facing an ener-
gy crisis and, as you know, where science
and technology is councerned today, nni-
mals are not only the carriers of goods or
are used for ploughiag thz fields but they
also give us potentiatides for creating co-
ergy by which millions of people can cook
their food. So, whatever Lord Krishna told
or Bhagwan Buddha told canoot be neg-
lected in a country like India whers agri-
culture is the prime factor. Sir, I think
this Bill is very important and it should he
given more time and there should be a
more serious thought over the problem.
Sir, in this world, science and technology
is changing very fast, but still we hav: to
see that in the preseat days, whatever we
may say, what is more pecessary is the im-
plementation of the laws. [t is very diffi-
cult to implement the laws. By what was
said or done by Bhagwan Buddha or
Lord Krishna, the society carried a sense
of purpose, a sense of dedication to the
animals. But now whatever law vou may
pass in the House. I would humbly sub-
mit, cannot be enforced properly in a vast
country of so many viilages where we
have the largest population of cattle, of
cows and bullocks, in the whole world. It
is not possible that these laws can be in-
plemented everywhere.

So, Sir, I not only support this Bill but 1
would also humbly submit to the hon.
Minister that there must be a national con-
sensus which must be created about the
utility of taking care of the health of the
animals and giving them proper care in
the interest of development of the society.

Then, coming to the Bill, I would like
to humbly submit that it is true that
there has been some new thought which
has been injected in the Bill, like naming it
as the Animal Welfare Board of Indiy, to
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give it a national character. Very correct.
It is said here:

300

“three persons who, in the opinion
of the Cengral Government, are or
have been actively engaged in animal
welfare work  and are well-known
humanitarians, to be nominated by .he
Central Government.”

But India is such & vast country. How
can that be considered adequate? Many
people have dedicated their lives for love
of the animals, who have done yeoinan's
service to the country and also for pre-
servation of wildlife, like Dr. Sahm Ali
who bas become a world known figure for
preservation of the rarest species which
are going to be extinct from the country.

Then I pose u question here. It is a
question addressed not to the Minister or
the Government but to the society im
general. We see  the purpose of the
original Bill which came in 1960. It was
mainly to see that the animal life is pro-
tected. We have enacted so many laws
like Preservation of Animals Act, this Act,
but we see that the rare species are going
to be extinct from this country. For some
reason or the other, for commercial
reasons, we find  that their number is
depleting. It is a national calamity for
the country because of three things. These
animals are there not for tourists or other
things. They are  necessary {rom the
point of view of ecological balance also.
Sir, if we do not maintain, as rightly point-
ed out by the previous speaker, the social
environment, the naiural environment, if
we allow one to be extinct, the other
cannot survive.

Then I come to the other point. The
Indian economy is dependent an bulicck-
cart. Whatever progress in science and
technology we may have made, we cannot
ignore it. If we analyse it in actual
terms, we find that, in spite of spending
thousands of  crores of rupee: on the
development of Railways, the bullock-cart
is still the main carrier of goods. As I
was saying in the beginning, thev cgrry
more in terms of kilometres and tormsge
than the Railways or the Airways. So we
see the importance of it.

Now, coming to the Bill, I was trying
10 say that the Government should bring
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a new thought and a comprehensive Bill
where  we can wake into consideration
these new developments. Then we have
10 develop some institutions. We cannot
really say: You are the people who iave
io keep them and you have to fecd them.
When the people are under-fed, how can
we force them to feed the animals? What-
ever rules you inake, I apprehend thui all
these noble ideas and pious wishes
expressed in the Bill, cannot bear fruit. |
would like to ask you one thing. 1 i
true that some cruelty is done deliberately.
We punish them. There is nothing wroog
in it. But, Sir, in this country we have
the largest anmial stock in this world. ¥
we say that any police officer above ihe
constable can prosecinte auny keeper of an
animal, who is not uiving proper focd.
hall of the people of India would he
prosecuted. It is a very funny thing. These
faws, if we make, cannot be enforceablc.
(7ime bell rings).
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Coming 10 another purt of the Bili, 1
would like to say something | hope you
wi give me more time. Sometimes the
laws are made with very good wishes. but
the implementing and  the prosccuting
authorities do not think uabout the nten-
ton of the law. The leter of the law
is followed. {f we have many laws like
this. 1 think it does not help. Instead of
thut. what | am saying is that the seteri-
nary service, the iusurance servicz amd
also the pinjrapole and her things must
be  improved, There uare othar  very
important things n the countiy.  There
s no quality control over the cattle fodder.
. Fhese things should take place.

Pr. Mitra told very nicely that there
ihouid be  education and propapand).
People must be aware that cattle is Joing
immense good to us and that we must see
that they are properly mnintained. So.
-many institutional devices can be fourdd
out in the country so that the animal heaith
can be properly maiatained and impra¥ed.
That is why the necessary veterinary bill
is coming. I am suggesting about it,
not only the Veterinary Council Bill which
has gone to the Select Committee.

One imtportant thing, we are forgoitiag
in this country today. It is not that this
country was without science. Tt has very
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developed  science under vetcrinary also.
We have not recognised vaidya uptill
now. Many cows ond bullocks are beae-
fited. Even in the field of medical science,
China is tuking acupuncture to other deve-
loping countries. That was in India also.
We are forgeuing that. The veterlnaty
bills which are comung will also take into
comsideration the local,  indigenous, pro-
ducts. It has done immense good. I saw
40 inscription 1 Orissa  written  after
Ashoka's Kalinga War, saying, “Be kind
to "animals,”  There must be places for
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treatment of animals. This should be
Laught.
We toregt them. We see modern

science. We have the veterinary bill. There
are now Lrained people. How ican the
people get henefit? We talk of the gommon
{urmer. The veterinary doclor does not go
to him So. it is necessary in this counry.
Animal has helped the human sociely 10
It is necessary that the institutional

2rom.
services for them should also grow. It is
necessary that more fodder, cheaper

fodder. should be produced, an insurance
scheme should come, the veterinary seivice
must take into consideration the Jocal
radyus, and local, indigenous cheaper
medictngs can be produced. These things
will really do some good to the whole
COurY.

(oming to other points in this Bill, it
has heen mentioned :

“In section 11 of the principal Act.-~
(a) in sub-seclion (1),~—

(ii) in clause (c), for the words
“any domestic or captive animal”.
the words “any animal” shall be sub-
stituted;”

Again it is writtea:

“(iii) in clause (n), for the words
“any captive animal”, the wo-rds “any
animat shall be substituted;

So. Sir, twice they have done it. In one
of the provision they .ouhl have «cpi “any
domestic and captive anmnal” and in the
other they could have Aept “any ammal™
In both (he places tha quilubor das 0o
Decessary,

-
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Then, 1 only ash a yuestion.
tuary is not good. [t is cruelty.
statement whether
sion or not,

are interpreted by the

come under its purview.

thrice. 1 vill only sav that our

immense service. Let us iry

proiect and develop our animal weaith.
L]

THE VICE-CHAIRMAN
RAMAKRISHNAN):

than two minutes euch. Mr.
Prasad.

Wi gEi¥ g8l (FAT g4w)

Iaefs wertzm,  freww wTw
xofrdt far @1 AW ¥ oATA

ﬂ@%ﬁmmmg(
gy 2R § T qE 7 Aw Fv
g g B oarmet ¥ g &
IAF AT g5 F Afew TE I W
AR FT AT F O AR I AR
¥ g fomr ATz o™ A
¥AAT 7T T WT AT 7 9 TAE
T G AT ITH A FTR TART
gqag ¥ fomr @m0 o7 ATy

Using an
animal as a bail in a tiger or other sanc-
1 wou'd
like the hon. Minister to clarify m his
cock fight and bird
fight come under ihe enlertainment provi-
Many commion peopl: in
these villages enjoy these games very much.
So by this Bill, they may also be prose-
cuted because the laws are made here, they
courts and the
prosecution is done by some other people.
So it shouid be made clear that these games
which are common entertainment for :re
cominon people of the country shouid not
Then 1 feer 1hat
the provision for prosecution should have
al least another senience. that is, it should
upply only when defiberately the amnai
15 kept underfed or put to cruslly becauvse
when a man dozs not get food for himself,
i he keeps u cow or a bullock. there iv nu
alternative tor him: ne cannot teed it. So
he should not be prosecuted unnccessaruy.
tTime bell rings) There are many othel
things, but you have already rung the bell
animal
wealthshould survive They have done us
immense service and they will be doivg us
to develop
some institutions by which we can preserve,

ISHRT R
All the rematning
speakers are requested not to take mote
Sukhdeo
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I TAF wATT WA 1 A
| 9T 9A ¥gAr @ ag aw ¥ fr
4 afwefaw, am dfaifas =
qrafors FamT 97 S Ay JfEA
f& game Zor ® aga Ay a7 AR
g o g 1 ogfer & ogaEwt 7o
TEA WX OH AMER F [T FAATAT
wifer 7 &
wargre & A saEm § Aary o
gz *1 frafme @@ = fran
T A g afew oz W
Fgar g fF 37 ool w1 oWt @@ ®
73 semm &7 .17 # 31 AT
FAT & 1 FAF AW AT w1 ANH
CACIE T o G e e 1
FFATE T 1 TF AT AT qEAR
SATT eI AT Ang g g ag @
f& gn g ¥ 7 fraret w7 3
FafEy % faqi T g o 2 f&%
52 w2 a9l &1 o™ & fawww ¥
Y & 99 FAAT 7 FET &7
% quET airsr AT gedr ¥ 2
a3 oz % f& st ¥ q7 @0 A
| E 1 QT 9T AT FT
T AT & AT gAE ¥ awT IAAT
WA FXT E | Ay T gt e i
ERRIEE e I D v B B
ST FT A AN FT qZ WIA AT
#r favet 3 1 F® oaA oAy F
oy % T Ay
e wE St A #FF frm o4
9T 2w ¥ o F1 famiw gar 3
wAT 7T AT gad wEt v wal
f* o2.98 =f ¥ w3
10—15-20 == ¥7 a¥ f27 @™
v A% fAF 7 g 1 osgEEm
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TR TEfe agr & g frew
¥ afer ey Y 3w 9T frmg
| AR IHF TR ¥

g

T &
v @
GRUILTE OIS i O 1 G
Een f 9 g § 5 e
Y 5% foa o Fardy qg o
§ =¥ T I Fgw gy R €
frr = o A o R
foad aar sifaws & awar §, ww
W AT S0 ¥

5 P.M:

E

“

o fraga & o sty welt o
W F ®A GN1T gAY Ug TIW AETC
LAUSERE UG I ico S L L
% | THA I ug & B gwiaw
# gfew =1 7 o wigwic fead
nq & ITFT fFE wW ¥ Swdm
g 1w FE g qmE%
qAGT & AV IEFT A T Y ALY
AT § & SA 9T A T o0
g & W1 I 9T gfay A&
qFIAT AAT qFT g | AN,
% ag gwaar g fF gwer agw ww
gRIAW I 1 gfE A Ay graa
wOER HF Wea 2 1 foimoAawm &
FE-BE A F AT I G AL
FW ¥ AW A WA &, Wav
F et & aoara 97 q@r g0 JGEH
@ W AR F oagd IwF  faAmw
wHIWT wAR I owfwwr w7 )
TWE  qa-Hrg qF "y o Jaard
fe 3= fam ¥ sgv st W a0
qFEAT AT A B IE AT ATHMGT 21
A T 10-20 TG AATE IFT
BT FET | THH ATE A eq AN
LAfET o B
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™wEF g - X g W
sATT T¥ J@ FT aLE A femrm
wigar g f& fady fafear wxd
g Tar T ousw ¥ @y ¥ R4
g% fast & awm @ S &
7T 37 ol 5 owIw ¥ oW
F qT & grar A8 § 9 F gEiwm
gEET qF AT W WA ) § AW
¥ FY g R oqE oWy ¥
Hg AT AT § 5 oW 5w v
¥ I 7 wafad & wra ot &
gt afY, & we P f&d S
wifgq | &7 WY F §ia § gw fow
&1 ke oy § oA Wy e X
feg & #& s g & wwdAw gd
ST IwaT T sara IA |

W TR waw T@w (feg)
stawrere wgea, & quat ¥ gl
A &1 frarw (qwva) fraaw
T GAdT TR T fd aer eat £
% quas § G aqe & g,
qd@ gepla wT WA %1 9w R
¥ 05 A1 gATT ug wiw & o
gAY a1 gW IF o7 W@ M
FATET HIL IAFT gOT FR E | Tewy
g7 W { e e o oK
qaEt 1 gEar w7 qA S0 W@ 4
@A &7 T sy & & 2o a@
STHAL & IAFY dwar 90 9faww
T g 9 § AT M B e
£ Zaay geur 75 wigwa aw A
M ARtr g qlgmt N geur o 80Y
= M ) s AT o warh B,
AfEa 3¥ wHY @1 TwARRN
agt g/ F ) W& 99 g dems
qid &, Afwq 99 qqul ¥ afq
M mhE o e @t § ot
frareer =8f gy v 1 TALSr wew
7z § f& o=t Y 0 g A
& 35% BAT Fr@ 1 AW Fwd
¥ wwe vyt A% waw §, wy 9

a2
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AT WA ST FFET & | WA B
T FO GH @ F AW g §
AN et F1 fEwe s@ 0 3@
w-wiey ¥ a3 agat &1 fawme
FW 1 gk I A gumg o

T TF q A E @ | AT TF A
glar 7@ & ol w1 fawc

3
3

aq %

s o wrfe 2 AfeT Swe dE
wd 3 FarsET @ gz Tafen
w24 1 5 wizfad) # o 73 @
t ot wifaT g™ dfAd, aEm awA &
far gy qraT F for 953 #i se
gt & 1 iy arET aEmwaEET
JrE & owEem & 1 i =
At ®1 FE weE cifzy g faed
AT AgrRy § ¥ wgAr Agqr g
fe el £ geem & a4
T g audr & 1 Afew §wa A
#T O Mifs gRfzare g
F& @ ? A W FOT OIAHT
fre 1@ ©r & wAlyT & fAg,
a5@ ¥ fag o wama & fag)
arzad fodi wgeavaica H sgFea
N S aIFE ST S T T
T gay ¥ afyx g AN 5 oW
fod w7 T faor s fR
oyl AT og@™ A g AR W a)
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F oFm oq g a WA FET FM
EECH U -
FIOT § SHET GWAFT WA GO
F fad SgF merafza & st am
YT FX 2 qIfF WA AR qwHl
F JET F T

I[EWTTY  WgRg, Wt 37
IFAC § I Jad f wEn fqA
EECOEE G s A L
F GO AW W A FWEL E 99
a, d®, &9, 93 &, 9§ A oew
a3t 3 f& urwr s w7 oz
I gw F f¥ v R o
FT AT oA, TNFA? AWHE WK
TR AW & far wowmwms 3,
T THF TR FH OB a1 @

g9 oifeew wrgre 98 W F ) e
W FWM FA F AR IR g9 2
2 F oag Wt AT & faad @
T fem s § 9S Q¥ A
7% Al 9% WA ] | @A
I @A T T W ATEE ag
TRT AT &, I9F FAT TEI AT
aidt qear @ W qgt agy weev
A 2 1 & ST aT TT qusEY T
WG 4T AR AT qT B, Wl
9 F WA & A AT qAE

HSST 7 & IR WG 9y 97
WSSl 31 9TAT § | TWH ST ¥ Ag
TEHT L HET FH gdl  o) E
Ea . 7 AT G E F 1 T
T mAg § % TwAi %1 Ao
7 (g A& Vies wlgw far
AT 720, I 77 7= TR
Fr sqaear gy Afge wi @ fE
s A 7 Fg fF v gmeR 7



315 - The Prevenlwon
of Cruelty

[« =7 qqa 4raTA)
T ZAATRI & ATEALE 7 1 4g AF
wﬁmmxﬁawnwm%
ara"smmmmg“r,m
& g az mim wfs & fro
7T TN R 1 ag €W W T
T Y ¥ oA wF Moz qewt
ﬁrmm%mrwwm
ra‘wmgwfaaﬁamvﬁ
3=ram'm=w=a'm=r="r FE
W TAH FEIATEF g A
HT qferw ugr A T OE
IFR H AAEATT F O AD
AT T FH 7 AFT T =T
w15 faoig arsmm A g #
A FF GIRM AT QIFAT TG
| AT ag FAA FEE 9T &
AT 2 1 W 4T qumt A
AT A F VE 2 1 WO AWF €
fr moit #1 W & Py B
T T ATy Y _giferza AT |
9T WY TAT AMA FT EAIE FX
& 331 e dyrfeat gAT 20
ToET ® ovE AT IE gr AT
awi*arr#im”r%narﬁ%arw
T 7T IARAT ¥ fRew T and F WK
s“qmwmimmwvﬂmﬁ’l
I ARG Wt IEIT &7 AN
a7 T3 foa faaw A ge afe
faddt A1 zarem AE faadr wwE
9] | ¥ A% AL AR AT
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SMFT JAT fada™r 2 ozEr s oW
afFg FAT3T | ITH TH AT ART |
T} dr fga 7 TW AME AE
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argR q3ar 2 1 At gwra sate-
T ANE § 1 gETE 9r e oy
3 W fort W A T K | TR
gAREd gHT AT TS AFAEd T |
ELIELIER L LI SULI R
A &1 fawg graar Ay sifga
otr faws gism Far %X ofus &
ufgx wfr &5 X 1 T
¥ faz™ $fﬁﬂmﬂm
TATEA TF AR qCAT g1 oFFAT B )
I WEET, Fafgwm
WY TEw @1 AT faem &) wEl
Ced il Ll L aﬂ?ﬁqﬁﬁa
Wﬁrﬁrwéuagrqtm
oy FAFRX £ WK 3w qMfeEF
o wg femvar 2 1 smER &
gfen wifgy 1 gwfan g F
Arewr” ¥ Wt oSt oqw & IR o
qran afrrd & 1w g awe
G i am Ty oweew ¥ S
g g, wg fram & qoaw ¥ &,
I §T T gTAT Hr sEeqr AT
arfgr ) #ag W wgw 5 o fawe
F fqu =ra fasm aoT & Aea
Tger A7 A 9wt & s & fau
T & gfa wfa ek
i Wit mft g f5 gAAT gw
g §r ¥T s QW IEF
qfeare #1 wEwsmm o gfus #
afgs famr @ o faw 9w ¥
g wifw ards gl FaEwn
g1 fawrt #C & &7 0f § 39 4w
7 grsg ®v IFWRN # faem
FTF ¥ FTA ATE oS AFAT &
qrr EO9MHT &1 qifew "R
AFT AW W T WA W ARy
wy WA A R, qu A e,
79 ¥ 477 T @dd a1 g wha
W AFT AT B FFAl | gEfow
g wmf #1 Jeaar ¥ fAn awy
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w=Ha Hifg AT 93 MY v wifa &
» FoTT HTRY qwps & Feeror F e R o
WAy g7 @ ¥ wag v &
TRY ¥ 99 WY WA X g, AFET
a X Far TR g A 5
W g faadr @i & sE
109, & 14% 9/ H og gor W
ALY | T gAY G F g B
WE qe A4 Ay 9 fawm
w1 N FEET AR &1 ooy

frarl #7 wzvaz s % fy owEa
¥ FfaT wg SR owr REW
# ) 7T F A 109, § 14
aF ufaed w1 ¥ § Fmd arfs
ag F gAw F ot A oavw AT
% gm FT 9wl ¥ g A
T W ) g0 W F eaed
ar TRl # @ F fau fater o
T wel ¥ A A owwgarg A g
W g A AT Far g

THE VICE-CHAIRMAN (SHKI R.
RAMAKRISHNAN): The last but one
speaker now, Mr. Dhabe.

SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra): Sir, this Bill has
got a wide canvas. India is a country
where the animals are worshipped and
where animals are also sacrificed in tem-
ples, in States like West Bengal and Assam.
Sir, the Prevention of Cruelty 1o Animalz
Act of 1960 has a broad canvas. The
definition of the word “animal” therein
says “any living creature other than a
human being” which means that excepting
the human being everything i3 covered
under this Act. If it had a limited conno-
tation, the matter would nave been diffe-
rent. And therefore, under clause §.
under which the Board is to be coastituted,
I find that the number is very small. It is
stated that the number of members repre-
senting municipal corporafions is being
reduced from five to two. When this Bill
was passed in 1960, there were four cor-
porations. Bombay, Calcuta, Delbi and
Madras. Now the number is more than
80. T do not understand why the numbar

[ 14 JULY 1882 ]
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has beer reduced. 1 think if you really
want this Bill to be implemented, the
number should be more. But iustead of
that, it has been raduced to two. I would
like to know the basis on which it has
been brought to two.

Secondly, I do not find any provision for
State Boards or regional poards. T would
like to know from the Minister whether
the Centra! Board alone is going to admi-
nister such an important law, which is very
necessary for our agricultural economy.

Then. T would like to know frora the
hon. Minister in this respect what will be
the powers of the Board or officers in
matters of implem=atation  of this law.
There is no such thing, Everything is left
to rules. No guidance has been given in
the Act itself.

Then, Sir, the most important questicn
which is very necessaiy is about treatment
facilities. efc. for domestic animals all
over the country. These faciliies are
small. I find from the statement that
veterinary services or centres are nearly -
50,000. So with such number, how can
you implement such an important law?
Therefore, there must be a massive pro-
gramme for expamsion of such centres,
otherwise if the animals become iil, they
are bound to be killed and destroyed.

Therefore, the main question is linked
up with expansion of facilities for veteri-
nary purposes, and from that point of view
T will like the Minister to throw light what
is going to be done. Merely passing a
legisiation of this type or bringing forward
amendments is not going to help.

T agree that deterrsnt punishmient is no
solution for such a problem. It requires
immensé education, and it is not a feld in
which you can enforce the penalty provi-
sions very deterrently. The main thing i
the machinery for implementation pur-
poses. On that aspect of the Bill T wouid
like the Minister to throw light.

Thask you very much. I suppuert (i
Biil.

Wy g ez (e o w)
ITAAT WErRT, A7 "onT FarT
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W AW B oo & & sew qwue
FET § | TCF @A e Fgm fF
78 fdas 39 @@ &1 QU G F@T
foadt f6 Fzar gw awr qepEl 9%
FLWR & | AT WIT F WrEAEy
T[T T2 W@ R TG TUHD AT gaEy
T @ & ? qg WY uF §wq Fr
am g faaroim swE oFEr T
g A A W owT @ &1 o9
W F gATET TR W FIEIT
2 fog®y swn g 9T WY § W
weF Y, I g, W 5 agt
FH ST F GRS 9T AT & | WS
A 10-12 I¥ TEY AR € AT
ot AfeT o agT T W F 4 10
g gT I GIFR A TF W
W gl oft HX WA AR
@ ar fFoag o wew fwg W
wW W AW | 9T 94T A AQ
4t A @ T | WA aF &W
IaF T R @ § afmm
T AN W R ) T FE W
ST gear AT | FEA THF AT
AT 9 g wfAo SERr oA
F fav fuwrdy Foat F I 9w
g gz1dt X WX IAFTAR TS §
w7 wegdr faere 9§ 1ag 98 WA
g Sy uE i @ Frower IR
al Ja% wifas ¥ 99 ¥ A4 F
fag o fem Al ®1 w s
I AR § wew TR F O
|7 AT OF ggd I wa

ot ag ¥ S e e #
It gw wyEe A AT
0T Fgrd AT ITT ATRAT E, IEEHT
T si-wT FF & ar R 1
g7 zal & & oy Fad v
Bl I§ I0g § g7 A1 9 (7 S 4y
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0% RZF T TN g9 HEH AT
TTY ¥ W FEET JIIET 97 |

wa gfafem @ §3 F qafs

IR 1w fr oag oy [ H AT
AT | &1 Iq TG AWIA 9

R |

3
:
!
1

wq%mwwﬁtm
& S qrfe ag T A |

% ag e T f5 g AW
TR oA o F oafw agw @
FRASAT w@Er g | gETL 9T,
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7€% f5 w@w W giwME 2, afe

¥ oSErer & g @ @wr g
AT F AT IEN G | T

iw & 6 aww 7 fgar 97 s

&« HfFw sfew @ ¢ far—
100-200 fgew =°F fw W

w2 o ¥, AR % 1 3fageE
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faare &} i @ ¥ wF AW
g ot &5t 7 f5 geedude, WW-
aged & fAo afs wae § WA
| T 9T ¢ v Ag a2y, afy wad
wQfEET qrdT oY & ) 0w ™
i awmed, | & guT asy
# ¥ O w3 IER dX RN J Ay
W E.. .. (T W A 5y
quy wT & ; AfeT ag wo ¥
oY q% g A § 1 wA[AT W
wITt W, AT F IEE A #
Ay &1 oW wa & J|w A aie
® arm W@ g 1 et aEy #
wie N {2 oy qrT @) A F @@
T ER G @ & dfw a W
g7 ARd § TowAw Iad gy
& e 1 AR A ey SR
N woE a WS | TRl

m,mﬁ%n’r%@,mmﬁﬁ‘

aed & A ¥
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wq, o gdwT FIE WA
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IRMnTE (A WITo Vageqw)
on sy St AT &

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R. V.
SWAMINATHAN): Mr. Vice-Chaiiman,
Sir, I am very grateful to all the hon.
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the House for supporting this Bill aud also
for giving very valuable suggestions. Some
of the Members have made very important
point.
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Shri Arabinda Ghosh mentioned yester-
day about torturing of tigers and elc-
phants. That comes under a separate
Act—called the Wild Life Act, under
which it is being protected and taken
care of. Similarly, Mr. Goswami also
mentioned about poaching that is going
on of caps Rhinos. We are taking care of
that also under the Wild Life Act.

So far as the przsent Act is concern-
ed, 1 have to say something. Our great
sainty like Jesus Christ, Mohammad Nabi,
Buddha and Mahatma Gandhi have all
preached that we should be kind to the
animals. In spite of that we had to bring
a law 10 prevent cruelty that is being
inflicted on the animals, This is a very
unfortunate situation not only in our
country but in the entirz world. Some
hon. Members have mentioned about
proper veterinary dispensaries not being
there, with the result that sick animals
cannot be protecied. 1 should liks to
mention to the hon. Members that we
have got about 13,000 veterinary hospi-
tals and dispensaries working in this
country. Besides that, about 15,000 vete-
rinary aid centres are also working. Also
we have introduced a Bill in this House
to proteci and also ealarge the veterinary
facilities. That is under the considera-
tion of the Joint Seiect Committee. So
we are taking care of that aspect. Also
we will see that more veterinary hospi-
tols and dispensaries are established ia
this country. Many Members mentionnd
about slaughter-houses. Sir, the slaughter-
houses are being taken care of. In
this projert we have plan to construct
slaughter-houses with Rs. 77 crores (o
be spent in the Sixth Plan period.
There will be centreg fn places like
goa, Durgapur, Bangalore, Calcuita,
Madras, Hyderabad and Delhi and one
centre in Jammu and Keshmir. We
are taking care of all these things.
Therefore, Sir, cruelty to animals is 2
very important item which we have
to take rare of.

-
wim
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Some Members mentioned about
cattle insursnce. That is also taken
care of by our Department. It is in
a different line and not in this Bill.
But we are going to have this cattle
insurance scheme.

Sir, this Bill ig very important. You
also, Sir, as a Member, while speaking
pointed out certain important things
and quoted some verses from Thiruk-
kural of Thiruvalluvar. Some Mem-
bers pcinted out that some people in-
dulge in giving injections to the milch
cattle to get more milk from them.
That is very bad and we are taking

care of that also. Earlier it was not-

properly taken care of. Now that also
comes under this and they will also
be punished.

Many Members said that the punish-
ment js very light and that we are
oing to impose a fine of only Rs. 25,
Rs. 50 or like that. Sir, within three
years if anybody commits the same
offence, he will be sent to jaii also.
But, Sir, we must also realise that
these people who indulge in this crime
are gll very poor people. They are
villagers and farmers and also very
innocent people. Without knowing
what they are doing, they commit
the crimne. Therefore, Sir, we have
to be a little lenient and we should
not impose very high punishment
which, if ¢hey cannot pay, they will
have to go to jail only. Therefore,
Sir, thig is also a very important point
which we have to keep in mind.

Many Members mentioned about the
Animal Welfare Board. Already we
had an Animal Welfare Board which
wag working very well under the
chairmanship of Mrs. Rukminidevi
Arundale. The Bard was doing very
good work and Mrs. Arundale had
earned the encomiums and praise of
our Prime Minister. Such good work
she had done. Now we are expanding
the scope of the Board. Therefore,
this Board will be constituted very
soon and we will be selecting non-
officials. The Chairman and Vice-
Chairman will be non-officials only
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and not officials. That also ]I can
assure the hon. Members.

The hon. Member, Mr. Sankar
Prasad Mitra mentioned about a five-
star hotel that is being constructed in
Calcutta. Sir, it jg true. We have
taken .objection to this. Our Prime
Minister has also taken objection to’
this because they are giving some
Jand from the zoo where the zog dis-
punsary is located. That dispensary
area is being given to a private firm
for constructing a five-star hotel. 1
also went to Calcutta to visit that
spot. 1 feel it is not proper, After
that, I had taken up the matter with
West Bengal Government and also
written to the Chief Minister of Wesl
Bengal Government. They “are also
hesitating but they want to give and
they are justifying their stand. Any-
way, we have not left it anq I can
assure Mr. Mifra that we are taking
up this matter—we are pursuing this
maiter—with the West Bengal Gov-
ernment. And some Members mention-
ed about the cock fight. It js a cruel
thing. I know as a young boy in my
village, the cock fight was very popu-
lar and 1 used to enjoy it. But now
when I think of it, I find it is a very
very cruel thing. These people put
a very sharp knife and a'so they tinge
them with poison and they tie in the
leg and allow the cocks to fight, 1t is
a very very cruel thing. That we
must stop. Now we are preventing
that also under thig Act.

With these words, I must say I am
very grateful to the hon. Members
who have made very good suggestions.
We will see how best we can accom-
modate good suggestions when we
make the rules.

With these words. 1 commend that
the Bill be passed.

THE VICE CHAIRMAN (SHRI
R RAMAKRISHNAN): The g.cstion
is: ’

“Thkat the Bill to ame..d the Pre-
vention of Cruclty toe Animals Act,

1960, as passed by the Lok Sabha.

be taken into consideration.”

The motion was adopted.
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THE VICE-CHAIRMAN
R. RAMAKRISHNAN): We shall
now take up the clause-by-clause
consideration of the Bill,

Cleuseg 2 and 3 were added to the
Bill.

(SHRI

Clause 4—Amenrdment of section 4

THE VICE-CHAIRMAN (SHRI
R. RAMAKRISHNAN): Clause 4.
There i5 one amendinent by Shrimati
Usha Malhotra.

SHRIMATI USHA MALHOTRA
(Himachal Pradesh): Sir, T am not
moving. T would like to support thix
Bill wholeheartedly which has come
before the House. I have made a few
amendments and I would request the
hon. Minister to kindly incorporate
those amendmentg in the Ruleg which
they are going to frame because the
cndeavour of the Government is to
codify all tiie rules and regulations so
as {o prevent cruelly to animals and
my endeavour was ihe same. As such,
I would request the hen. Minister to
kindly effect them. But I am not
pressing my amendments singe it
would not be possible as we are in a
hurry to pass the Bill.

THE VICE-CHAIRMAN (SHRI
R. RAMAKRISHNAN): The questicn
is:

“That clause 4 stand part of the

Bill.”-

The motion was adopted.
Cleuse 4 was added to the Bill.

Clause 5—Amendment of seclion 5.

THE VICE-CHAIRMAN (SHRI
RAMAKRISHNAN): To clause 5,
{here are two amendments. Shri-
. maii Malbstra, you are not muving.

SHRIMATI USHA MALHOTRA:
No, I am not meving.

THE VICE-CHAIRMAN {SHRI
R RAMAKRISHNAN): The qudsiion
is:

“I'hat clause 5 stand part of the

Bill.”

- The motion was adopted.
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Clause 5 wag added to the M-
Clauses 6 to 8 were added to the ©
Clause 9—Amendment of sectiur:

THE VICE-CHAIRMAN (ah
R. RAMAKRISHNAN): Theie ,: .
amendment to clause 9. You 2
moving it, Shrimati Malhotra,

SHRIMATI USHA MALHC
No. 1 am not moving.

THE VICE-CHBAIRMAN tat
R. RAMAKRISHNAN): The qu-
is:

“That clause 9 stand part -
Bill.”

The motion was adopted.

Clause 9 wag added to the 5.
Clause 10—Amendment of secti.

THE VICE-CHAIRMAN
R. RAMAKRISHNAN): The:rc
five amendments to clause 30, [v-
to 8 by Shrimati Malhotra. You
niot moving them

SHRIMATI USHA MALHU -
No.

THE VICE-CHAIRMAN .
R. RAMAKRISHNAN): Nu.
by Shri D. Heerachand.

Wt do W (i
s, & @ guET 9T W
¥ & ogu fad oF & A e
AGATE 1 TG SN HE F W7 ¥
Wt aan g @ dx Awes

foem 30 g ¥ ¥ wiT a-o
FAAT & &, ag e gt o
@ Wi ¥ o
frrg il &1 TER T
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qrgal § & swwr av fem 9w

W g §C & g g &
a9 A @I § | 1 am not moving
the amendment.

SHRI R. V. SWAMINATHAN: 1
want to say that so far as the slaugh-
ter houses are concerned if inhuman
methods are adepted to kill, this Act
can take care of them.

THE VICE-CHAIRMAN (SHRI
R. RAMAKRISHNAN): Very sorry.
They are not meving th: amend-
ments.

The question is;

“That clause 10 stand part of the
Bill.»

The motion was adopted,
Clause 10' was added to the Bill.

Clause 11

THE VICE-CHAIEMAN (SHRI R.
RAMAKRISHNAN): Shrimati Usha
Malhotra.

SHRIMATI USHA MALHOTRA: I
am not moving am:ndment.

THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The question
is:

“That clause 11 stand part of the
Bill.”

Tre motion wag adopled.
Classe 11 was added to the Bill.

Clauses 12 to 18 were added to the
Bill,
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Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI R. V. SWAMINATHAN: Sir,
I move:

“That the Bill be passed.”

The question was put and the
motion was adopted.

Lo = —— o
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THE VICE-CHAIRMAN (SHRI R.
RAMAKRISHNAN): The House
stands adjourned till 11.00 a.M. to-
mOrraw.

The House then adjourned
a. forty-eight minutes past
. five of the clock till eleven
of the clock on Thursday,
the 15th of July, 1982



